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 [Shri  R.  K.  Mhalgi]

 Clause  3  of  the  Bill  is  important  as
 it  stipulates  the  limits  for  fishing  in
 respect  of  country  boats,  motor  boats
 and  trawlers.

 Clause  4  of  the  Bill  refers  to  the
 policies  of  the  Government  announceg
 from  time  to  time  to  restrict  the
 limits  for  fishing.  But  there  is  a  lack
 of  any  scheme  which  would  jmple-
 ment  these  _  policies.  This  Clause
 provides  for  appointing  an  Authority
 which  is  expected  to  jmplement  the
 various  rules  made  in  this  regard.

 Clause  5  of  the  Bill  makes  provi-
 sion  for  the  punishment  to  those  who
 contravene  the  provisions  of  Section
 3  of  this  Bill.  It  is  necessary  to  have
 a  section  in  the  Bill  which  empowers
 the  Authority  to  punish  the  offenders.
 This  Clause  meets  that  requirement.

 Clause  6  of  the  Bill  is  to  provide
 for  the  rues  to  be  made  in  this
 behalf....

 17.58  hrs.

 CONSTITUTION  (AMENDMENT)
 BILL*

 (Amendment  of  Article  327  etc.)

 SHRI  BHOGENDRA  JHA  (Mad-
 hubani):  Sir,  I  beg  to  move  _  for

 leave  to  introduce  a  Bill  further  to
 amend  the  Constitution  of  India.

 MR,  CHAIRMAN:  The  question  js:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Constitution  of  India.”

 The  motion  was  adopted.

 SHRI  BHOGENDRA  JHA:  I  intro-
 duce  the  Bill.
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 17.59  hrs.

 STATUTORY  RESOLUTION  _  RE.
 DISAPPROVAL  OF  PAYMENT  OF
 BONUS  (AMENDMENT)  ORDI-

 NANCE

 AND

 PAYMENT  OF  BONUS  (SECOND
 AMENDMENT)  BILL

 MR.  CHAIRMAN:  Now,  the  House
 will  now  take  up  both  the  items,  the

 Statutory  Resolution  gs  also  the  rele.
 vant  Bill  together.

 SHRI  SATYANARAYAN  JAITYA

 (Ujjain):  Sir,  I  beg  to  move:

 “That  this  House  qisapproves  of
 the  Payment  of  Bonus  (Amend-
 ment)  Ordinance,  1980  (Ordinance
 No.  10  of  1980)  promulgated  by  the
 President  on  the  21st  August,  1980.”

 18.00  hrs.
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 Extraordinary,  Part-II,  Section  2,


